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Manipur (Res.) and

MR, SPEAKER : You said, it was &
point of order, Bt is not at all a point
ocder, Don’t misuse the right to raise a
point of order. You can make a
submission,

SHRI SAMAR GUHA : You have not
heard me, Just now, the Minister of Parli-
amentary Affairs sald that the Half-an
Hour Discussion is not directly on
the Repart but it is only incidental to it.
He said that the Government is examining
the Report. But the wording of the Half-an
Hour Discussion 1s :

«, . .for fair scrutiny of Pay Comm-

ission’s Report.”
¥s it incidental to the Report? Is it not
directly on the Report itself ? They do not
permit us to have a discussion on it
because it is under examination. But
here is the Half-an-Hour Discussion on
the “scrutiny of Pay Commission’s
Report”, Is there any difference between
“exammnation” and “scrutiny” ? Is
not what the munster says contradictory
and self-defeating?

SHRI VASANT SATHE (Akola) : What
is the point of order ?

MR. SPEAKER : I have not been able
to follow.

12 24 hrs
STATUTORY  RESOLUTION RE:
PROCLAMATION IN RELATION TO
THE STATE OF MANIPUR
AND
MANIPUR STATE LEGISLATURAE
(DELEGATION OF POWERS) BILL-—
Conid.
MR. SPEAKER : We now lake up
further discussion on the Statuiory Resol-
ution and the Mampur State Legislature
(Delcgation of Powers) Bill,

SHRI, MOITANRAJ KALINGARAYAR
(pollachi) MR SPEAKER, Sir, the
approval of this Ilouse 1» bemg
sought through this Resolution for
the proclamation of the President’s Rule
in Manipur.

I rise to express my views on the Reso-
fution. If the Central Government takes
effective and energetic steps to improve
the tourist potential of Manipur, I believe
that Manipur, a beautiful place, would
become a second Kashmir, This is not only
going to attract thousands of tourists but it
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is also going to earn us a iarge amount
of foreign exchange,

Manipur is strategically located—in the
extreme cotner of the eastern part of our
country. And unless the Central Govern-
ment makes the people of Manipur happy
and contented, the people there will
not have faith in the Government, and
being a border State, we need the support
of the people there to safeguard and defend
our borders.

I would like to know the real situation
obtaining in Manipur. The Manipurians
are the pawns in the political game of chess
in the hands of the ruling Congress party.
Instead of performing the duties of a referee,
the Central Government has been partisan
towards the ruling Congress party,
The intercsts of the rulag party are always
kept m the forefront. The Governor, Mr,
B. K. Nehru, recommended suspension
of Manipur Asgembly. But this rccommens
dation was not accepted by the Prewident,
As the Orissa Assembly was dissolved a
couple of days before, they ncver
wanted the Manipur Assembly also 10 be
dissolved. The Government was a bit scared
that the public opinion would go againss
them; the Central Government was scared
of the scathing criticism that nught come
from all sides of public opinion if they ware
to suspend the Manipur Asscmbly while
they had dissolved the Orissa Assembly.
The Home Minister has already stated in
thus House that the Governmeat did
s0 against the advice of the Manipur
Governor, to put an cnd to all kinds of
political horse trading I would like the
Minister totcll thus House whether the
Governor was not aware of this while
recommending suypension of the
Assembly. If he woreto peipeluate
pohtical horse-trading by recommending
suspension, he would havo to be removed
from the Governorship withoat delay. Was
the Governor of Mampur 1gnorant of the
political precedents which took place i
other States like Onssa, Uttar Pradesh
Haryana, West Bengal, Ruajasthan,
Punjab. Madhya Piadash and Mysore ?
Either ho should have been ignorant
of these revolting political defections or
he should have been influsnoed by the
Ceatre whan he recommendsd the susper-
sion. On both the counts hus action deserves
severe condemnation.
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1, therefore, demsnd his resignation

on this ground that, by recommending
suspension, he wanted to serve the inter-

ests of the ruling Congress Party. The
Centre also can not take shelter under the
plea that they did accept the Governor’s
recommendation in the interests of ending
defections, If the Centre was so particular
about defections, why has it not brought
forward the Anti-Defection Bill to this
august House ?

The Centre is also awarc of the various
recommendations made by the Committec
of Governors under more or less similar
circumstances. But we see the Governors
act according their own sweet will and wish
and there has been no uniformity in all
these cases the underlying objective has
been to serve the interests of the ruling party
by encouraging ditectly or indirectly def-
ections from one Party to another. Thatis
why the Central Government arc not keen
to bring forward this anti-defcction Bill,
Tven after three yenrs of getting the report
of the Commuttec on Defections, the Govern-
ment has not taken steps to bring this anti-
defection Bull.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Sir, I  have
been listening to the debatc whichis a
spill-over from the Jast day and
1 found that today’s speeches are, perhaps,
wider off the mark than on the last day.
I heard both Shri Mohan Raj and
Shri Limaye very carefully and I found
that there were certain misapprehensions
m their mind which would not have arisen
if they had carefully read the Governor's
report and tried to understand the retionale
of our action.

Sir, Shri Madhu Limye, for instance,
referred to the fact the ordinatily the maj-
ority of theruling partyshould be determined
on the floor of the Assembly whenever
this question of alternative government
arisea, Actually,if he had carefully seen the
facts of the situation in  Manipur, he
would have realised that a no confidence
motion against the Ministry was being
discussed in the Assembly for several days
and in fact, when the discussion was
about to start, I think it was on the 15th,
the Speaker adjourned the Assembly saying
that there was a law and order situation
outside and, tharcfore, the Assembly session
could not be held. Later on, the Governor
prevailed upon the Chief Minister to convene
the Assembly once agan and thereafter,
on the 22nd I think the Assembly, met
once again, and then the no-confidence
motion was discussed. But apart {rom the
discussion, the facts became obvious when
32 members sat on one side of the House,
and they were in the Opposition and 26
sat on the other side. I am speaking from
memory, but I think that thcse were
the figures, namely 32 and 26. So it
became abvious on the floor of the House,
jnside the assembly, that the governing
party or group or coalition had lost its
majority, and, therefore, the Chief Minister
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himself submitted the resignation of his
Ministry and that lod to the situation
which the Governor has discussed in his
report, Therefore, in this particularcase,in
the case of Manipur, his reference to a matter
being decided on the floor of the Assembly
is not quite relevant.
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SHRI K. C. PANT : If he had followed
the Manipur episode, he would know,
and I have no doubt that he knows, that
the question of the formation of an after-
native government would have arisen if
the Central Government had accepted

. the advice of the Governor to suspend the
Assembly. But once the Central Govern-
ment decided to dissolve the Assembly,
naturally, this guestion did not arise.
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SHRITI K. C. PANT : The example which
he has slected T am saying, does not fit
with his broader analysis or theory.

He referred to the fact the the Governor
had recommended suspension, and then
he goes on to attribute motives, if you
like or to go into the reasons in the Gover-
nor’s mind for recommeading suspension
of the Assembly. He says that it was just
to Punish the fdefectors that he did so. I
would submit that if had carefully read
the Governor’s report, he would have
realised that the Governor had recom-
monded this for reasons which. he has
atated very clearfy, He has not said that

(Delegation of Powersy Bil}

he is going to punish the defectors, but he

“has pointed out that if out of 32, 18 per-
sons had defected and redefected to one
side or the other, that majorjty was not
likely to be very stable. This is what he
has pointed out, but even after that,” he
has not come to a decision that the Assembly
should be dissolved. He has recommended
suppension, although in the last sentence,
he has said that it may be that the situation
may ultimately force the Assembly to be
dissolved. Thisis the way he has put his
case.

Then he has talked about the budgetary
deadline and the reasons for the
immediate  imposition of  President’s
rule on that account. I think it is a well
argued report, and the facts are very clear
in the circumstances, and I do not think
that the Governor can be blamed for having
put forward this point of view. Therefore,
T did not understand my hon. friend Shri
Mohanraj Kalingarayar asking for the
Governor's resignation on this account
that he had recommended suspension of
the Assembly. T would bring it to his notice
that the President of the Manipur people’s
party, which was the major party in the
coalition which formed the Government
in Manipur had himself recommended
suspension of the Assembly ; the Chief
Minister had recommended dissolution of
Assembly, but the presidant of the party
in his latter to the Governor had recommen-
ded suspension of the Assembly. That was
his judgment of the situaton. So there is no
question of the interests of the ruling party
being served in that matter,

He even took into account, at any rate,
the advice rendered by the President of the
ruling party or the majority party in the
ruling group and recommended suspension.
I do not seec how Shri Mohan Raj can take
objection to this and why he should rcad
motives ipto this action on the part of the
Governor. I think that was very unwar-
ranted.

The fact of the matter, if one looks at the
history of this Ministry in Manipur, is that
in the course of one year it had gradually
been losing support. My hon, friend from
the CPI(M) who spoke, Shri Biren Duita,
as well as my hon. friend from the Jan
Sangh, both tried to-make out cas that
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the Congress Party somehow wanted to
form its own Government and, therefore
brought about the downfall of the other
Government. Nothing can be farther from
the truth,

I would briefly like to refer to certain
facts. On 20th March 1972, the Ministry
headed by Shri Alimuddin was formed. It
consistcd of the United Legislature Party
which comprised the Manipur People’s
Party, the Socialist Party, the United Naga
Integration Committee, Congress(O) and
some independents.  Skipping over the
detailed account of what happencd. [ will
only refer to the fact that on 4 August
1972, within five months of the formation
of the Government, the United Naga Inte-
gration Committee merged itsclf in the
Congress.  Then on 10 October, some
Manipur People’s Purty members  an-
nounced the formation of a lobby inside
the United Legislature Party entitled the
United Progressive Parliamentary Group.
On 16 November, Shii Raj Mohan Laksh-
man Singh and Shri O. Tomba Singh
members of the Manipur People's party
forming the UPPG, resigned from that
party. So the effective strength of the
ruling group became 31 out of 60, In
March 1973, two Ministers of the ULP
coalition resigned and with them several
othcr MLAs resigned. They formed what
is known as the Progressive Independent
Group and they went over to the Oppo-
sition. This led to the resignation of the
Ministry on 26 March. 1973.

I am mentioning this only to show that
it was a progressive weakening of the
Government and its stiength in the As-
secmbly over the months that brought about
this situation. I can say with all sense of
responsibility—and there are two members
from Manipur here who, in fact, may not
have liked the Central Government's atti-
tude in the matter—-that during those twelve
months or so in which this Government
was in power, the Central Government was
more anxious to keep them in power than
1t is normally with regard even to Congrese
Governments in other States. We have not
only co-operated with this Government
which was an Opposition Government, but
we have been advising our own partymen
all along not to create situations in which
this Government falls. The reason is that

MAY 14, 1973
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because this was the first Government form.
ed in Manipur, we wanted the democrati-
cally elected Governmient to have its full
chance in the State, It is in spite of our
efforts to keep this Government going that
it uitimately fell because it could not keep
its members together. And it is thereafter
that we were forced into this situatiom
where President’s rule became necessary.
To suggest that we were at any stage en-
couraging this process would be a travesty
of facts and would be utterly out of line
with the actual efforts we were making
from here.

Then, thereafter, the simple point is, if
the Congress had again to form a Govern-
ment there, what was there to prevent us—
the Central Government who arc today
being charged with having an intercst im
forming a Congress Governmznt in Mani-
pur—f{rom accepting the Governor’s advice
for suspension of the Assembly? After all,
if the Assembly had beon suspended, the
likelihood was that the Congress would
have been able to form a government
along with some other partics and groups.
So, by not suspending the Assembly we
prevenied the Congress from forming a
government in Manipur; how can anybody
in the face of these facts charge the Central
Government with having protected the
interests of the congress party there? . ...
(Interruption)

SHRI BIREN DUTTA (I'ripura Wast) :
The Congress was weak in number.

SHRI K. C. PANT : The Congress was
the largest party in Manipur after the Jast
elections, Not the majority but the largest
party. Please do not be under the illusion
that the Congrosy is very weak. So, if we
had wanted, the simplest thing would have
been to accept the Governor’s advice and
gone ahead, but we felt that it would be
only proper for the people of Manipur to
have another chance to elect a government
and in the light of the facts which bave
been explained by the Governor, we felt
that the proper thing to do was to dissolve
the Assembly even if it meant that the
Congress could not come to power in Mani-
pur at this stage. Therefore, I think there is
absolutely no one who will accept this charge
of an interested action on the part of the
Central Goverament in this matter,



President Rule in VAISAKHA 24, 1895 (SAKA) Manipur State Leg. 5@

Manipur (Res.) and

n the question of early election was
ised. We are interested in early election
‘Manipur, but as I have explained in res-
ct of Orissa also in the House, after the
nsus operations have been completed, the

requires that the delimitation of consti-
jencies should be done and this process
ll have to be gone through before the elect-
ns take place in Manipur, and this will
evitably take some time,

Shri Biren Dutta asked me what would
¢ the Jink between the NEC and the admi-
pistration during President’s rule. Actually,
the link is obvious. In all such cases, the
‘.\;Z ministration, namely, the Governor’s
administration there takes over the function
of the State Government and would have
" the same relationship with the NEC as
m other States. In this particular case, the
Governor is also the Chairman of the NEC.
\He would- also be in charge of the adminis-
tration of Manipur directly, and there will
' be a very close link and liaison. . ..

f SHRI BIREN DUTTA: You have
formed an Advisory Council. Would any
“member of the Advisory Council. also be
‘associated during this period with the North-
Eastern Zonal Council?

" SHRI K. C. PANT : No; certainly not.
One redeeming feature of the debate from
 the point of view of the contribution of the
- CPM Member was that 1 found that he is
" very concerned about democracy in India
‘and that I hope, is a change from for the
" past and a change for the better.

-:.

" My hon. friends Shri Tombi Singh and
' Shri Packai Haokip, both have made very
“useful speeches and many suggestions, and
have made a note of these suggestions and
ill try to profit by them. In particular
ey both referred to the charges that have
een levelled against the erstwhile ministry
Manipur, and they asked for a probe to
e carried out. Sir, when I visited Manipur
ntly, a memorandum of charges was
en to me and in all such matters the alle-
ons have to be examined, whether
¢ is a prima facie case, whether the
legations are correct, -etc. Preliminary
nquiries in respect of these are to be made
the Governor and we are referring the
er to him. Further action will be
dered on receipt of his report.

(Delegation of Powers) Bill
13 hrs.

Shri Tombi Singh took objection to
certain remarks by Shri Dutt and said that
there should be no patronising attitude
towards the North-east and there should
be no feeling of we and they, that they are
receiving money or we are giving them
money. I entirely agree with him; I am
sure that the whole House will agree with
him, There is no question of having a
patronising attitude towards the North-east.
We have to see to it that we develop all the
backward regions in the country, and we
take care of their special problems. For
instance in this case the problem of commu-
nications and other special problems, we
have to take care of them as part of the
national policy and the country has to help
the North-east to the maximum extent
possible to make for lost time, because
time has been lost in the North-east; of that
I am personally aware.

Shri Tombi Singh referred to ths various
acts of commissions on the part of the
previous Government and certain cases of
corruption and so on., He wanted the
public life of Manipur and the politics of
Manipur to be clean. I am complectely
at one with him and it will be our ende-
avour during President’s rule to give a
clean Government to Manipur.

He referred to the drought situation.
Unfortunately both last year and this year
there has been a shortage of rainfall in
Manipur and the result has been that the
crops have suffered: during the last vear
rains failed in almost all parts of the State.
Hence the khariff crops suffered by fifty
percent and the State Government took
steps to launch rabi crop and double the
area under paddy, but unfortunately this
year during January-March rains failed
once again. I am aware also of the fact
that even drinking water is scaree in cere
tain areas and this has to be tackled on an
emergency basis. He made the point that
the money given by the Government of
India for minor irrigation had not been
fully utilised. I shall have to look into
this point.

About the gerneral question of develop-
ment of the region, particularly Manipur,
Shri Tombi Singh made many useful sugges-
tion and Shri Haokipalso madeso me
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suggestions, All I can say is that President’s
rule has been brought in at a time when
the Fifth Plan is under preparation and
when the Northeastern Council will also
start functioning. So it will be our end-
eavour during President’s rule to promots
the long-term interests of Manipur and
other areas by helping in the drawing up
of projects, in the allocation of funds, in
the preparation of the Fifth Plan for the
region which will at least to some extent
meet the requirements and nceds of this
area.

He referred to deer of a very rare variety
which required protection in the context
of tourism. I would submit—tourism or
no tourism—that thisis a matter which
should be looked into and the deer should
be given protection. T think that he has
taken up the matter with the concerned
ministry.

My hon. friend from the Jan Sangh made
a very amazing statement, He said that
the fine arts, music and cultural heritage
of Manipur is not given any importance
at all. Somehow he blames the Centre
for this. I do not know how his mind is
working in this matter. But, the fact of
the matter is that Manipur has a tradition
of fine arts, of songs and dances and it
has a rich cultural heritage, of which we
are all proud and the whole country has
been supporting in its own way the grawth
of this culture, the growth of all the
elements of culture, fine arts and dances
and so on, Today, Maniputi dance is
almost a household word in the whole
country and the girls all over the country
to-day are taught Manipuri duncing. And
80, there is no question of the Centre or
any part of the country not being proud
of the cultural heritage of Manipur. We
are proud of it and it will be out continued
endeavour, here 1 speak not only for the
Central Government but for all parts of the
country also, to see that /thc culture of
Manipur grows to its full height because,
in that lies the beauty and /the splendour
of Indian culture as well. When all parts
grow, then only the composite whole grows
to its full height. Shri Jharkande Rai
referred to the fact that feudal exploita-
tion still continues in Manipur. T will
only mention here that the Manipur Land
Revenue and Land Reforms Amendment
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Manipur State Leg,
(Delegation of Powers) Bill
Bill, 1973 is one of the legislative measure
which we propose to anact as President’s
Act duriog President’s Rule,

Manipur is a sensitive border area and
we have to see that it is strengthened so
that it can discharge its responsibility as
a border State and, at the same time, we
“have to be aware of the problems of Mani~
pur. In this context, you know that in some
areas in the hills and in the plains, in the
past, there have been youngmen who have
often spoken of secession. We have taken
not of this fact; the House should take
note of this fact. It is fortunate that in the
last so many months, there has been no
perceptible activity in  the plains and the
activity of these elements in the hills has
also been much less than in the past. But,
this task still remains for us and we have
to see to it that in Manipur there 15 full
integration, betwee.: the hills and the plains
and also between the rest of the country
and Manipur, there 1s the kind of relation-
ship which docs enist for almost everyone
except this small group. We should try to
win over this small group also. I would
submit that here is a task which is still
left for us T do not think that it 15 a big
task. T do not want the House to get the
impression that there are many such people.
But, there are a few youngmen which we
should accept and it should be our ende-
avour to win them over all to the iight
path.

Some hon. Members referred to the
Defection Bill. My hon. fiiend, Shri Madha
Limaye referred to Chandausi where our
Prime Minister had gone and where Shri
Prabhu Naiain Singh and so on has joined
the Congress.

I do not know why he should be sore
about it. They have parted company from
him in any case.

oy wy forwd : o AT @Y | AT
iy frax @il w1 & e, dfew
I § faaw aferg & gefvar fesrange
SHRI K. C. PANT : He has not lost
anybody to us. He had lost these psople

earlier. So, 1 do not think he should feel
sore on that account.

So far as the Defections Bill is concernea,
he said that we should have the courage
to bring forward that bl Tam very glad
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to say that Defections Bill is now ready
and, as I have said on an earlier occasion,
1 have every hope that we shall be able to
introduce the Bill in this session. We have
been trying very hard to get the Bill finalised
and we may have to crave your indulgence
to allow us to do so without the requisite
period, I hope the House would also agree
with me that in regard to this measure there
would be justification for waiving the notice
period so that we can introduce this Bill in
this session and the House will have an
opportunity, the members will have an
opportunity, to study this Bill during the
inter-session period, till we meet again.

I think T have dealt with all the points.
I thank you for giving me this opportunity.

MR. SPEAKER . The House had agreed
for the discussion of both the Resolution
and Bill together for which two hours were
allotted. Those two hours are over. T
will first put the Resolution to the vote
and then the Bill without any further dis-
cussion. The question is :

“That this House approves the Procla-
mation issued by the President on the 28th
March, 1973, under article 356 of the
Constitution in relation to the State of
Maunipur.”

The motion was adopted.
MR. SPEAKER : The question is :

““That the Bill to confer on the President

the power of the Legislature of the State

of Manipur to make laws, as passed by
Rajya Sabha, be taken into considcration.”

The motion was adopted. ﬁs,

MR. SPEAKER : We will 6 take up
cTans?,’bonsideration. The question is:

“ﬁat clauses 2 and 3 stand part of the
Bilt”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. C, PANT ; I begto move :
“That the Bill be passed”

MR. SPEAKER : Motion moved :
“That the Bill be passed”
ot wy famd : worw wEE, ¥ oW
A g an, § w0 e ¥ owgw e

President Rule in VAISAKHA 24, 1895 (SAKA) Manipur State Leg. 54

(Delegation of Powers) Bill
T #Y e § wafordw o ifer
W #t W Ay ol & 1 A 9w W AW
TAAT AT W & g 79 i fram
aTgat g !

“It is true that in a Legislature in which
18 members have changed sides, in-
cluding the 13 mentioned above, within
a period of one year, there is no cer.
tainty that any Government would be
stable and there is the temptation
to try to clear the air by the ordering
of fresh elections.”

TN TF TR GIT F A7 HT W0
T-afedy & Famar &1 SR WY
Fewm Y a1 ¥ 2, 9w N faw
A Ferm awET fY 3

TaAC W qwafeady & At #
AT AT T A AW W )
I & A AT WE H IS 7 X W
ey & AR ¥ AHA WAT AT
g:

“1t will thus be clear that political de-
fections by members of the Legislative
Asserbly in the State from time to
time either for consideration of office
or for personal gains has become
common and has affected the political
life of the State adversely. This
tendency is harmful to the functioning
of democracy.. ... .”

e WERY : ¥ ) 4 far o7 WG
g1

wit g fomd < § wEA ST § B
o T BT ST 5] X ® few-
forat & o @Y &, A T B A
A, dfaut § oferw &% a1
Tt ®Y gR-afadT FO 7 S
Wit 3 37

Wt wEea ¥ I Wari F ay §

§, St wfoTge F AT ¥ qAT ST
:%g.mawﬁwmm
# omar ar, & I wEw & TG o aw@
& 1w oy A ofy oy ¥ WG Ferly
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¢ fr ag ST ¥ T I Aol w
oY & ate 3 A e € fe 3wl
Afedi s wax W@ o AT @)
§ weqaaifedt ¥ i & Wy 7g FEr
avgan § fr wieft wfreg oA A wUIA
Y BE & | W AF I W A S
& aeX 4, & wa ¥ w7 AW A A
¥ frw oy oo 2 €

SHRI N. TOMBI SINGH (Inner Manipur):
Mr. Speaker, Sir, in he Report of the
Governor, it was mentioned very promi-
neatly that the people of Manipur were
already tired of President's Rule. In
this case, remembering what happened
during the one-year rule of ULP Ministry,
the people, in spite of their tiredness of
President’s Rule, had some consolation
that there was a change. What would have
been better was to enable the party which
had a commanding majorty then to form
a Ministry. But the Governor in his peculiar
and very unique way, taking all the argu-
ments of the people’s party and then of
the Chief Minister, spoke with two
voices in his own report.

1n the Report, he gave a very discouraging
picture and the conclusion was to console
the Copgress group to some extent; but
he also encourage the other group by
taking all the arguments from them; and
then to consolidate the Congress group,
he recommended a muld action. The
Government of India had realised that the
report was self-contradictory to some
extent. I do not want to say much about
what had happened.

As 1 have said, we are already tired of
President’s Rule. It should not be a
repetition of the old picture. What I
mean to say is that bureaucracy should
behave. It is not very difficult to create
division in Mainpur, the valley against
the hill and the hill against the valley, one
party against the other and so on. We
have seen during the last 25 years that
officers have a very easy role to play by
dividing the people in this way. During
President's rule the Home Ministry should
take care to sec that no officer, particularly
those who are high-renking officers.
Secretaries and Advisers, who supply brain
to the Government, plays the role which
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Manipur State Leg, 56
(Delegation of Powers) Bill
fhe Britishers had played. It s in the
interest of the nation that the people of
Manipur, particularly, the relationship
between the hill pecple and the valley
people should be kept up. They should
not take the opportunity of playing this
role, perpetuating  their stay there
setting one against the other. This has
been our bitter experience. It is our
request that the Home Ministry should
take care of this particular aspect.

One more point and 1 am done. The
ULP Ministry, forgstting the major aspects
of the people’s faith, spent the funds allotted
by the Government so generously 1n some
subjects for their own weifare, in the.
promotion of their tasks and in the main-
tenance of so many of their personal luxuries
1 have got a report that the students of
Manipur are now agitating on the subject
of low income scholarship. This is a
very inportant subject concerning almost all
the students, particularly of the low income
group. There is no inJustry and the people
are poor. Almost every family excepting
a few falls in this group. If this 15sue comes,
the Home Ministry, and particularly those
who are concerned with cducation of the
state, should not fake this casually; they
should not take merely a casual vizw of
this but should take a peimanent view and
provide funds in all the budgets suficiently
for the grant of low iacome scholarship.
I hope, particularly this ycar, the lome
Ministry will rush and save the situation
by providing necessary funds by moving
Finance and other Ministries concerned,
80 that the students who are now agitating
may be satisfied. At least, on thus aspect
of low income scholarship, there sould b>
a solid policy, a petmanent policy; no
casual decision should be takent on this.

SHRIK. C, PANT : Mt Madhu Limaye
had referred to the Governor’s report.
May 1 also refer to the same report, page
4, para 10?

“Ags it had become increasingly apparent
as time went on that the Goverament
would be defeated, I have bezen at-
tempting (o assess whether, if 1 called
upon the leader of the ‘Progressive
Demacratio alliance (PDA) Shri Datho
of the Congress party, he would
be able to give to Manipur a stable and
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vigble Government or whether it would
be necessary for you to take
over the Government of Manipur.
th."

Then, later on, on page 5, under (b), hesays:

“Of the 31 members of the P.D.A. no
Jess than 13 have changed their party
loyalty since they were elected.
Some of them more than once.”

“Then, under (), he says:

“While it is possible that to a P.D.A,
Government is established, it will
gather more support for the usual
reasons in such circumstances, it is
also possible that it will lose some mem-
bers who are now supporting it when
they find that their hope of office are
not fulfilled.” .

Therefore, it is this situation that confront-
o the Governor, and being anxious to pro-
vide a stable Government, he naturally
made this recommendation. This explains
his hesitation in the matter.

About the young men, I am not very clear
‘whether any of them is in prison now. I
shall find out. But my impression is
that they are not. As I said earlier, our
approach is one of sympathy and of trying
to win them over to the path of sanity, to
a path which will enable them to give out
their best for the construction of not only
Manipur but the whole country.

I agree with Shri Tombi Singh that no
attempt should be mado to divide the hill
people from the valley psopls. Tt is for-
tunate that Manipur has been an integrated
entity for a very long time. Therefore,
unlike some of the other areas on the north-
cast, there is integration between the hill
people and the valley people to a larg:
extent. Of course, we have to provide certain
safeguards to the Hill People. That is
only because of the agreement of the valley
people to these safeguards and therefore,
these safeguards have emerged as a result
of a dialogue carried on between the
Centre, hill people and the valley people
and T am very glad that the leaders of the
valley people themselves have suggasted t_hat
certain safeguards are necessary. I certainly
accept his advios and if there is any instance
{in which an officer carries on activities which

VAISAKHA 24, 1895 (SAK4)

~#loved with the recommendation of ~the
Preaident.

Coal Mines 58
Nationalisation

tend to exploit this idesa of dividing the
valley people and the hill people or
intention to divide them anyway, if he brings
to our notice any such instance, we shall
certainly take action in the matter.

Finally, with regard to scholarships to
the low income group students, this matter
is a matter which has to be dis-
cussed with the Education and Finance
Ministries. 1 am not in possession of all
the facts just now but I can assure my hon.
friend, Mr Tombi Singh he knows my in«
terast in Mampur—that 1 shall certainly
do my level best to help him in the matter
and together, we shall move the Ministries
concerned.

MR SPEAKER The question is :
*That tl}g _Bi-llhl;:wl;asscd."
3:26}Hrs.

COAL MINES (NATIONALISATION)
BILL °

MR SPEAKER : Now, we take up the
next Bill - -Coal Mines (Nationalisation)
Bill. Time not allotted,

T think two hours should be sufficent.

SHRI INDRAJIT GUPTA (Alipore):
No, Sir. At lcast four hours are required.

MR. SPEAKER : We are at the fag end
of the sassion.AHl right, you can have three
hours, (Interruptions). Any way I can make
marginal adjustments,

13:27 HRrs. MR. DEPUTY-SPFAKFR IN THE
CHAIR.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : 1 beg to move* :

“That the Bill to provide for the
acquisition and transfer of the right, title
and interest of the owners in respect of
the coal mines specified in theé Schedule
with a view to re-organising and recon-
structing such coal mines so as to ensure
the rational, co-ordinated and scientific
development and utilisation of coal
resources consistent with the growing
requirements of the country, in order
that the ownership and control of such
resources are vested in the State and thare-
by so distributed as best to subserve the
common good, and for matters connected
therewith or incidental thereto, be taken
into consideratten.”

b . AW YWD, SARE VRTINS



